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Keview application No, 11 eof 1999

In

Original Application No.371 of 1998

Allahabad this the_27th . dey of March, 2000

Hon'ble Mr.3.K.1. Nagqvi, Member (J)

smt.Vidya Yevi 2ingh and

Ot hers AP Applicants

By .AdvOocste whri -anand Kumar

Versus

Union of India through
General Mapager, Northern
lvgilway, Baroda House, New

Lelhi and “thers. o eh K espondentis

QhEK_( Oral )
By_Hon'ble Mre3.K.L. Nagvi, Member {J)

Bhe applicant has filed this appl i=
cation to review the judgment of this Bench in
U.he N0, 371/ 94, pronounced on 08.12.1998.
shri anand Kumar, learned counsel for the app-
licant has emphasised that tne Hon*ble Court has
draewn conclusion and dismissed the Veds without
considering the legal aspect in the matter as

submitted during the arguments with reference to
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case law and depagrtmental circulars in this
regord. ohri V.K. Goel, learned counsel for
the opppsite parties has vehemently Opposed
the prayer with specific mention that there
is no mistake apparent in the judgment and
the facts as well as the law argued ana foung
applicable in the matter has been taken into
consideration by the Hon'ble Court and the

decision has been t aken accordingly.

2 Considered the arguments placed
from either side as well as the impugned judg-

ment in connected V. A No,371/94,

., In the v..A appointment was sought

on compassionate ground by the dependant of
deceased employee who died in harness and was
bachelor st the time of his death. The appli-
cant claimed to be the dependant ¢of the deceased
at the time of his death and cleimed his entitle-
ment for appointment on compassionate ground. IThe
perusal of the impugned judgment shows thet it is
well detailed order considering all the aspects
of the matter and there is no mistake apparent
which could effect conciusion therein. Keeping
in view the provision of Urder 47 of C.P.C., 1

f£ind no force in the review petition, which is
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dismissed accordinglye.
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